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O R D E R 
(Virtual Mode) 

 
 

20.01.2021: Learned Counsel for the Respondent No. 2 submits that he 

may be permitted to file the hard copy of the Application and the Written 

Submissions. He is permitted to do so and directed to provide the copies to the 

Opponent Counsel till 25.01.2021. This matter is ‘Part Heard’ of another 

Bench. Therefore, this matter be listed before appropriate Bench as ‘Part Heard’ 

matter on 27.01.2021.  

   

[Justice Jarat Kumar Jain]  
Member (Judicial) 

 
 

 

[Balvinder Singh] 
Member (Technical) 
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